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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 76 OF 2026 

IN THE MA'M'ER OF: 

Palam Vihar Residents Association & ANR. 
...Applicant 

Versus8 

State of Haryana & Ors. 
. .. Respondent 

Reply by way of affidavit of Amit Khatri, 

Director, Town and Country Planning, 

Haryana, on behalf of the respondent 

no.4 

MOST RESPECTFULLY SUBMITTED: 

I, the above named respondent, do hereby solemnly affirm and state as 

under: 

1. That the present Original Application is under consideration before this 

Hon'ble Tribunal and was listed for hearing on 02.02.2026. The relevant part 

of order dated 02.02.2026 is reproduced as under: -
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"2. The OA raises substantial issue relating to compliance of 
environmental norms. 

3. The oral prayer made by the counsel for the applicant to 
implead the concerned Forest Officer is allowed as there is an 
allegation that the area concerned is covered by the notification 
issued under Section 4 and 5 of the Punjab Land Preservation Act, 

1900 (PLPA). f ',._ .-- q;z· 
! .-!t~ \ - • ~ " ; ,, 

\ _,,. • , • 1 ' ', 4. The applicant is directed to amend the cause title and file 

It' / .. • amended memo of parties. Applicant is also directed to serve the 
·, ,, ~-- ·~ _:, --;~'_,, -~ / respondents and file affidavit of service at least one week before 

; I "~ .::--- , • the next date of hearing. 

5. The newly added Forest Officer will ensure that no illegal felling 
of trees as alleged takes place in the area concerned till the next 

date of hearing. 

6. List on 20.04.2026. 
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2. That the applicant i.e. Palam Vihar Residents Association has raised the 

grievance against illegal felling of trees near Block E and F of the colony. The 

contention of the applicant is that this colony was developed by the Project 

Proponent on the basis of the licence granted by the Respondent No. 4 and 

there is a green belt by the side of the drain running through the colony from 

the side of Block E and F. 

3. That the contention of the applicant is that earlier for the purpose of 

widening of the drain the permission was granted to cut 136 trees out of 

which 98 trees were cut and the compensatory plantation was done and that 

work was over. That now again the character and nature of the green 

belt/ area is being changed and recreational area/park having cycling tracks, 

Children Park, amphitheatre etc. are constructed by the Respondent No. 2 

i.e. Gurugram Metropolitan Development Authority through the Respondent 

No. 10 i.e. an association namely "I am Gurgaon" on the green belt situated 

behind E-Block & Block-F, Palam Vihar, Gurugram. 

4. That Palam Vihar is a Residential Plotted Colony compnsmg of 29 nos 

licenses granted over an area measuring 633.2055 acres under Section 3 of 

the Haryana Development and Regulation of Urban Areas Act, 1975. 

5. That the layout plan of the said colony was duly approved by the Director, 

Town and Country Planning, Haryana, Chandigarh at the time of grant of 

license, bearing Drawing dated 13.08.2006 (Annexure R-1). 

6. That as per the approved layout plan, the area in question is designated as a 

green area, with the notation of that of "Park" as per the legend of the 

approved layout plan. 

That the said licensed colony has already been taken over by the Municipal 
~ fj ~ ,., 

, r;'_;.?,~ rporation Gurugram (MCG) in compliance with Directorate order conveyed 

/ ·.{,; ... ~.:.\l:f ~~·.,~\~a\ Endst. No. CC-99/PA(SN)/2016/2740-2744 Dated: 09.02.2016 

( -~:- t€,;·!\ (~1iexure R-2) and vide Endst. No. CC-99-JE (SJ)/2019/4099-4109 dated 
l"'1 , • .,, .,, r 

-~ t -•;-:; ~ .. • ,,.;'J ;2~02.2019 (Annexure R-3) for the purpose of maintenance of roads, open 

f' •" •' , /' (\ I 

t.·:.· .. -r.'l.~~:1t • 1 /Spices, public parks, and public health services. 
. , ,?') ...... ,_., · 1/ 

1 

£/ fl'y--,,~-~);~"'~hat it is submitted that any action with respect to encroachment, if any, 

over public parks, roads, or open spaces falls strictly within the jurisdiction 

of Municipal Corporation Gurugram (MCG). Further, regarding the allegation 

of the applicant that the alleged area is covered by the notification issued 
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under Section 4 & 5 of the Punjab Land Preservation Act, 1900 (PLPA) and 

illegal felling of trees, hence, this matter pertains to the violation of 

Environment Act and regulations connected thereto and therefore no action 

is called for on part of Department of Town & Country Planning, Haryana. 

Therefore, the answering respondent has no role qua action as prayed. 

In view of above submissions, it is submitted that the present application is 

not maintainable against the answering respondent and is liable t be dismissed 

qua this respondent. 

Place: U-4 ~!:::>\&~ 
Date: \-=t .04 .~ 

VERIFICATION 

De onent 

Verified that the contents of Para 1 to 8 of the reply affidavit are true and 

correct to the best of my knowledge and based on information derived from official 

been concealed therein. 

Place: C+i-ltttJDl ..6...1::> J 1 
Date: "--' G, ~~ 

'-t"·04.~ 
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